CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0A No. 456/98
Menday the 23rd day of March 1998,
CORAR

HON'BLE MR A,V,HARIDASAN, VICE CHAIRMAN
HON'BLE MR S.K. GHOSAL, ADMINISTRATIVE MEMBER

Suresh A.,S,
Assariparambu House
Kuppapuram P,0. v
Alappuzha esesApplicant,
(By advocate Mr TK Devarajan)
Versus

1« The Assistant Supdt, of Pest 0Offices

Alappuzha Sub Division

ARlappuzha - 688 011,

2. The Pestmaster General

Central Region
Kechi - 632 016, .+ sRaspendents,

S~

(By advecate -MrTP M TBFaNim Khan)
The applicatien having been heard on 23,3,1998,
the Tribunal sn the same day delivered the follsuing:
O R DER
HON'BLE MR A,V,HARIDASAN, VICE CHAIRMAN
Applicant whe has applied foer the best of Extra
Departmental Packer at Kainakary Pest Office apprehends

that his candidature may not be considered by the first

respondent en the ground that the selectieon is restricted
to the candidates sponsored by fhe empleyment exchange
enly, However, the applicant states that he has registered
his name with the empleyment exchange and is presently
werking en provisional basis as ED Packer at Kainakary
Poest Office, selection for which is going to be held

very shortly en a permanent basis. The applicant has,

thereFore, filed this applicatien for a directien to the
first esp@nﬁent te consider his candldature also in the
select‘mn for appeintment te the post eof ED Packer at

Kalnakiry, without his name being sp@nsored by the empley=

ment exchange, in accerdance with rules,



oo

%&.

2. When the application came up for hearing today,
learned counsel appearing for the respondents stated
that in view of the Supreme Court ruling in Excise

Supdt, Malkapatnam, Krishna Dist,, A.P., VUs. KBN

Vishweshara Rae & others, reported in 1996 (6)SCC 216,

the respendents would consider the candidature of the
applicant alse in the ensuing selection, without considering
the fact that his name has not been spensored by the

empleyment exchange, in accerdance with rules,

3. In the light of uwhat is stated above, and as agreed
to.by the learned counsel fer the applicant, we dispese

of the applicatien with a direction to the 1st respondent

to consider the candidature of the applicant alse in the

selection for appointment te the post of ED Packer at

Kanakary Pmst(@f?ice, in accerdance with rules, even if

his name is not sponsored by the emplcymenﬁ exchange,
No order as to costs,

Dated 23rd Magch 1998.

(5.K. GHD§$;}//V/ ' (A.V. HARIDASAN)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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